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E IN THE CENTRAL ADMINISTRATIUE TRIBUNAL : HYDERABAD B 11 NCH 

AT HVORABAD 

oA.112-9/92 	 date of decision :Z9-12-92 

Between 

A. Kesavula Naidu 	 : Applicant 

and 

The Chief Executive, 
Govt. of India, Dept. of Atomic 
Energy, Nuclear Fuel Cornpl4, 
ECIL (po), Hyderaba 	OD762 

The Asstt. Pets 	61 0ff car 
Nuclear Fuel Complex 
ECIL(P0), Hyderabad 500762 

The Personnel Manager, 	an., 
Govt. of India, Dept. of AtJJrc 
Energy, Nuclear Fuel Complex, 
ECIL (PD), Nvderabad 500762? 	 : Respondents 

Counsel for the applicant 	 : P.B. Vii 
Advocate 

Counsel for the respondents 	 : N.R. Devarad, Standing ¶ 
Counsel forflCentral. Govt 

Coram 

HON. MR. R. BALRSUBRAM.ANIAN, MEMBER (RorN.) 

HON. MR. T. CHANDIASEKHARA REDDY, MEMBER (JuoL.) 

Judgement 

(Orders as per Hon. Mr, A. Balasubramaniari, Member 

e appoint-

all con- 

This application is filed with a prayer to issU 

ruent order in utew of his selection as Tradtan witF 

	

sequential and attendant benefits. 	 - 

.,..- 	

2 



1, 	 2 

2. 	The applicant was selected for the post of 1; 

and the offer of appointment was also sent by the 

as on 5-3-1992 and again on 23-3-1992. It is the 

of the responden$ as seen from the letter dated 

addressed to the applicant, that, since dn both the 

the registered letters were returned undelivereds 

have cancelled his appointment.. on the other hand 

contention of the applicant that as early as on 20 

even before despttch of his appointment order, he h 

mated to the respondents about the change of his ad 

This confusion about intimation of change of addres 

we feel that the applicant has acquired a right in t 

that he has been given order of appointment. Sri DE 

heuever, strongly contended that the applicant did 

to intimate the change of addresswhi-*e-  rpswtts 

of-a4dns. He also pointed out that once the of 

pondents 

tenti on 

-1992 

asians 

they 

is the 

992 

inti- 

00. 

apart, 

o sense 

araj, 

t care 

ehaae 

of 

appointment has not been accepted, according to rultt the 

appointment is deemed to be cancelled and review is 
	

t 

possible. 

We have examined the case and heard rival sid 

. The question of êbceptance or otherwise does 

in this case since the applicant has not received t 

munication itself whatever be the reason. If'Jthis 

alone Per a person who has been regularly selected 

without a job, in our opinionould be too much and 

cause injustice. We cannot at the same time blame 

dents also because they had sent .the communication 

addr&ss that is available with them. Under these 

we feel that justicewould be served if we direct t 

dents 	offer a job to the applicant in the next 

We accordingly direct t he 

arise 

corn-

son 

uld go 

uld 

respon-

the 

urns tances 

respon-

nc y 

Don dent a 



not 
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-:to orferAthe next vacancy that becomes available to tthe 

applicant, and communicate-to the new address that is 

available, atleast in this OR. 

5. 	The application is disposed of at the admissio 

stage itself with no order as tocosts. 

(A. Balasubramanian) 	 (i. Chandrasskhara Reddy) 
Member(Admn) 	 t9ember(Judl) 

dated : December 29, 92 (Judl) Dictated in the Open Court 	 I. 

sk 

copyto:- 	

ft $ 	1. The Chief Executive,. Govt. of India, Dept. of Atomic Energy, 
Nuclear Fuel Complex, ECU.., (P0)? Hyd-62. 	1: 

2. The Asst. Personnel Officer, Nuclear Fuel CornpleJ ECU.. (p0),1  
Hyderabad-762. 

3. ThePersonnel Manager, Govt. of India, Dept. of A4omic Energy

AI 

	

	

' 
Nuclear Fuel Complex, ECIL (go), Hyd-762. 

4. One copy to Sti. P.B.Vijaya icumar, advocate, CAT,Hyd. 	
F 

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

One spare copy. 
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TYPED BY 	cO?flRED BY 

IN THE CENTRj 'aaNIsrpATIvE TRIBUNAL 
CHEC}cn BY 	 APPROVED BY 

HYDERABAD BENCH 

HYDERABAD 

ni THE CENTRAL ADMINI3TJpJTIvE TRIBUNAL 
HYDERABAD BENCH: AT HYDERA3AD 

THE HON'BLE 

%D 

 

THE HON'BLE 

AND 	 - 

THE HON'BLE MR.T.CHAND3EyyI REDDY:M(3) 

AN 
THE HON'BLE MR.C.J. \OY : MEMBER(JUDL) 

Dated: 

eaWJUWMENT: 

R.aJ—e1 rjiMArNo....- 

/1 

I. 

pv in. 

Admitted and Interim Directions issued 

Allowed 

—Slsposed of with directions 
Dismissed 

Dismissed as With drawn 
Dismissed for default 
N.h. Ordered/Re jected- 

as to costs 

at! 




